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 HALF-AN-HOUR  DISCUSSION
 VIOLATION  oF  ForEIGN  Excuince  Re-
 GULATIONS  ACT  BY  PARLE  GROUF  OF

 ComMpanirs

 MR  CHAIRMAN:  Now,  we  take
 up  the  half-an-hour  discussion,  Shri
 Lakkappa

 SIR]  K.  LAKKAPPA  (Tumkur):
 Mr.  Chairman,  Sir,  this  1s  ने  half-an-
 hour  discussion  on  ports  arising  vut
 of  the  answer  given  on  the  14th
 March,  1979  to  Unstarred  Question
 3438  regarding  violation  of  Foreign
 Exchange  Regulation  Act  by  Parle
 Group  of  companies.  Sir,  In  this
 matter  three  Ministries  are  involved,
 They  are—Finance  Ministry,  Health
 Ministry  and  the  Industries  Minis-
 try.  I  would  like  to  quote  the  rele-
 vant  record.  In  answer  to  starred
 question  No.  129  dated  28-2-1979  re-
 parding  sale  of  Coca  Cola  at  the  rate
 of  Rs  2/-  pe:  bottle.  I  put  the  spe-
 erfic  question  whether  the  Industries
 Minister  is  aware  that  the  Parle
 group  of  people  are  manipulating  and
 bringing  this  essence  and  using  it
 stealthily.  Then  the  Minister  of  In-
 dustries  replied  that  he  will  take
 action  if  any  specific  proof  is  given
 to  him  about  the  foreign  connections
 ef  Parle  Group  of  Industries  in  Bom-
 bay.  That  is  why  I  am  emphasising
 that  the  three  Ministries  have  to  re-
 ply  otherwise  the  three  Ministries
 will  be  in  trouble.

 T  would  like  to  quote  answer  to
 Q  No.  3438  dated  16th  March,  1978
 in  connection  with  the  violation  of
 FERA  regulations  indulgeg  in  by  the
 Parle  Group  of  companies;  the  Mi-
 nister  of  Finance  stated  that  some
 searches  and  seizures  were  made  in  the
 premises  of  Bisleri  India  Pvt.  Ltd,
 Bombay.  a  company  within  the  Parle
 Group  and  show-cause  notices  have
 been  issued  to  Bislerj  India  Pvt
 Ltd,  Bombay  and  its  Directors  Mr.
 Ramesh  Chauhan  and  Mr.  H.  M.
 Golewala  on  2-3-1978.  Again  a  show-
 cause  notice  was  issued  to  Mr,  Ramesh
 Chauhan  on  144-1978  for  acknow-
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 ledgmg  the  debt  of  Rs.  2  lakhs  tuere-
 by  creating  the  contingent  right  in
 favour  of  Dr.  C.  Ross}  to  receive  the
 payment—violation  of  Section  5(2)(f)
 of  FERA  In  the  same  vein  the
 Minister  stated  that  the  charge
 against  Mr  Ramesh  Chauhan  was
 dropped  in  regard  to  the  show-cause
 notice  issued  on  14-4-78.  It  is  अर्ण
 known  for  what  reason  action  against
 Mr.  Ramesh  Chauhan  hag  been  drop-
 ped.  The  penalty  imposeq  on  Mr.
 Ramesh  Chauhan  and  Mr  Gotewala
 iS  ५9  meagre  95  compared  to  the
 seriousness  of  the  crime  committed.
 May  1  know  from  the  Minister  if  it
 as  true  that  Dr.  Rossi  who  15  closely
 connected  with  Mr,  Kanti  Desai  in
 the  Italian  Aircraft  deal  has  brought
 pressure  to  drop  cases  against  Mr.
 Ramesh  Chauhan  It  ig  very  unfor-
 funate  that  the  Janatg  Government
 should  indulge  in  corrupt  activities
 endangering  the  very  econamy  of  the
 nation

 Ty  this  connection  1  would  like  to
 refer  to  the  discussion  in  the  Parlia-
 ment  on  S.Q.  No  129  dated  20-2-79
 when  the  hon’ble  Industrie,  Minister
 stated  that  the  Parle  Group  of  com-
 panies  manufacturing  soft  drinks
 have  no  foreign  collaboration.  I
 would  like  to  bring  to  the  notice  of
 the  Minister  a  photostat  copy  of  a
 vecret  agreement  dated  24-9-69  en-
 tered  into  between  the  Felice  Bis-
 Jeri  and  company  S.  P.  A.  Milano  and
 Mr,  Ramesh  Chauhan  of  the  Parle
 Group  1  am  narrating  some  of  the
 clauses  of  the  Agreement  to  prove
 how  the  Parle  Bottling  company  has
 heen  misusing  foreign  brand  name
 Clause  12  on  page  6  of  the  agree~
 ment  says  “that  the  Parle  Bottling
 Company  Pvt.  Ltd.  shall  be  the  owner
 of  the  name  Bisleri  jn  India  and  shall
 not  sell  the  said  name  to  any  other
 party

 If  this  ig  not  enough  proof  for  the
 Minister  wha!  more  proof  is  required
 hy  him?

 Under  this  agreement  dated  Ath
 September,  1969  Mr.  Ramesh  Chau-
 han  Managing  Director  of  Parle  Ex~-
 ports  Pvt.  Ltd,  then  named  Parle
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 Bottling  Co,  Pvt.  Ltd,  took  over  980
 Equity  Shares  (at  pay  value  of  Rs.
 300/-  per  share...  at  Re,  1/-  per
 share,  on  behalf  of  Parle  Bottling
 Company  Private  Limited.  Refe-
 rence  Schedule  A  of  the  agreement.

 He  also  took  over  the  liability  for
 loan  of  Rs.  22,37,720  due  to  Indian
 Bank  and  Foreigners  Reference
 Schedule  B  of  the  agreement.

 As  per  clause  3  of  the  agreement
 Rs.  3,15,424  were  to  be  written  off  out
 of  Rs,  6,20,000  loan  by  Felice  Bisleri
 ang  Co,  SPA  Milehe,  a  foreign  com-
 pany  registered  in  Italy.

 Instead  of  writing  off  the  said
 umount  Rs  6,00,000  were  remitted  to
 the  foreign  company  over  the  next
 3  years.  This  includes  illegal  remit-
 tance  of  Rs.  3,15,424  not  reflected  in
 the  foreign  company's  books,  but  di-
 verted,

 Thig  can  be  traced  gs  follows:—
 (1)  Firstly,  the  original  secret

 agreement  dated  the  24th  Septem-
 ber  1969—Para  3—indicates  the
 amount  to  be  written  off.

 (2)  The  balance-sheeitg  of  the
 Indian  Company  from  the  year
 1969  to  1974  will  indicate  that  the
 amount  was  not  written  off  but
 remitted.

 (3)  Remittances  through  Indian
 Bank  to  Italian  Bank  will  indicate
 that  the  remittances  of  the  value
 of  Rs.  3,15,424/-  have  not  been
 Made  to  the  Italian  Company  but
 diverted  elsewhere.

 (4)  Itallan  Revenue  Authorities
 will  confirm  that  this  amount  has
 been  written  off  by  the  Italian
 company.

 (5)  Incidentally,  it  can  be  proved
 that  by  not  writing  off  the  loan  lia-
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 bility  of  Rs.  3,15,424  the  Indian
 Company  has  cheated  the  Govern-
 ment  by  claiming  the  said  amount
 as  carried-forward  loss.  At  the
 time  of  take-over  the  Injian  Con:-
 pany  had  an  accumulated  loss  of
 Rs.  /14,51,450.  I¢  the  sabl  amount
 of  Rs.  3,15,424  had  been  written  off,
 the  Indian  Company  would  not  have
 been  able  to  claim  carried  forward
 loss  of  the  similar  amount.

 In  1969-70  Parle  Exports  were
 manufacturing  ani  selling  ‘Gold  Spot’
 in  Kuwait  in  some  local  party's  bena-
 mt  name.  You  can  make  a  reference
 You  can  verify  whether  they  have  got
 any  subsidiary  company  directly  or
 indirectly,  whether  they  have  such
 links  in  Kuwait,  in  Italy  and  in  South
 East  Asia  and  elsewhere.  I  think  you
 can  also  verify  these  things.  The
 party  in  Kuwait  had  received  a  cre-
 dit  of  20  lakhs  guaranteed  by  one  Dr.
 C.  Rossi,  an  Italian  National,  a  nen-
 resident

 SHRI  VINODBHAI  B.  SETH  (Jam-
 nagar):  It  is  not  20  lakhs  but  2
 lakhs.

 SHRI  K  LAKKAPPA:  Are  you  ap-
 pearing  for  Parle  company?

 MX.  CmATRwiAN:  Mr,  Lakkappa,
 don’t  waste  your  time.  Please  go  on

 SHRI  ह.  LAKKAPPA:  But  he  is
 taking  my  time.  You  may  kindly
 pull  him  up  There  is  the  letter
 from  J.  M.  Chauhan,  the  father  of
 Mr  Ramesh  Chauhan.  Mr.  J.
 Chauhan  was  then  the  Chairman  >f
 Parle  Exports  Private  Limited.  For
 the  above  mentioned  facts,  I  am  plac-
 ing*  before  you  photostat  copy  of
 the  1969  agreement.  You  please  bear
 with  me,  Sir.  You  can  go  through
 the  record.  It  shoulg  be  taken  on
 record.

 MR,  CHAIRMAN:  How  can  you
 take  them  on  record?  No,  no.  with-
 out  previous  notice  I  cannot  allow

 फानन

 “The  Speeker  not  having  subsequ.  ently  accorded  the  necessary  permis-
 sion,  the  document was  not  treated  as  laid  on  the  Table.
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 you.  Now  you  please  conclude.  Your
 time  1s  up

 SHRI  ह.  LAKKAPPA:  I  only  wish
 to  raise  some  series  of  questions  on
 Unis  issue.  Today,  the  Government  of
 India  ig  manufacturing  77.  But  today
 your  Government  ig  not  encouraging
 77.  Why?  Why  are  you  not  encou-
 raging  it?  Why  are  you  helping  these
 private  people  both  directly  und  also
 indirectly?  Why  should  have  this  sort

 of  soft  corner  for  these  people?  Is
 अ  not  a  fact  that  Mr.  Kanti  Desai,
 who  1s  in  league  with  this  Rossi  and
 company,  is  bringing  pressure  not
 only  in  your  mimstry,  not  only  in  the
 Industries  Ministry,  but  also  in  the
 Health  Ministry,  because  they  have
 viojated  many  things.  In  proof  of
 misuse  of  foreign  brand  name  which
 they  have  done.  1  would  like  to  state
 this.

 MR.  CHAIRMAN:  You  have  to  be
 Prief.  10  minutes  are  almost  over

 SHRI  ४  LAKKAPPA;  Health
 Ministry  advised  the  Information  and
 Broadcasting  Ministry  after  coming  to
 the  conclusion  that  this  advertise-
 ment  is  in  violation  of  the  rules.  On
 the  same  basis  the  Health  Ministry
 should  have  asked  them  to  desist  from
 advertising  their  products  in  news
 puper  as  ‘Refreshing  Cola’.  To  do  30
 would  be  against  our  Health  Regula-
 tion  Act.  The  Ministry  of  informa-
 tion  and  Broadcasting  have  issued
 instructions  to  TV  and  Radio  that
 there  should  not  be  any  commercial
 advertisement  of  this  drink.  That  ia
 why  this  Ministry  is  also  involved.
 Thus,  four  Ministries  are  answerable
 in  this.  This  company  have  has  vio-
 lated  all  the  rules  and  regulations  in
 an  organised  and  big  way.  The  Fi-
 nance  Ministry  as  also  the  Industry
 Ministry  have  got  links  with  this
 multi-national  company,  directly  and
 indirectly.  Consequently,  the  eco-
 nomy  of  this  country  is  getting  affec-
 ted.  On  the  other  hand,  you  are  not
 encouraging  the  drink  श  उ  is

 nowhere  jn  the  picture  today.  There
 ate  no  advertisement  of  ‘77’.  This
 country  is  being  governed  today  by
 the  Janata  Government  who  are  in
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 connivance  with  the  muliti-nationals.
 Your  Finance  Ministry  and  Kanti
 Desai  are  destroying  the  edifice  ०
 this  country  I  know,  Mr.  Minister,
 you  are  a  dynamic  Minister;  do  not
 deal  with  this  question  in  this  fashion.
 I  have  no  grouse  against  any  indivi-
 dual  Will  you  kindly  assure  that
 suitable  action  under  the  rules  will
 be  taken  against  the  defaulters  so
 that  this  kind  of  thing  does  not  con-
 tinue.  The  Industry  Minister  has  also
 made  a  false  statement  on  the  floor
 of  this  House  that  they  have  no  con-
 nection  with  this  foreign  company.
 I  have  mentioned  about  this  1960
 agreement  and  the  subsequent  tran-
 sactions  and  developments  which  in-
 dicate  that  what  they  stateg  was  not

 correct  1  would  like  to  know  what
 action  you  are  going  to  take.  Will

 you  also  kindly  take  action  to  request
 the  Health  Ministry  to  take  suitable
 uction  as  the  company  has  violated
 the  rules  and  are  indulging  in  food
 adulteration.  1  want  a  comprehen-
 sive  probe  and  enquiry  conducted  into
 tne  whole  affair  and  after  the  process
 of  enquiry  is  over,  come  to  the  Par-
 Hament  and  tell  us  what  you  have
 done  in  this  matter.  2  these  points

 need  to  be  fully  answered.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  Mr.  Chairman,
 Sir,  the  hon  Shri  Lakkappa  gave
 a  notice  to  the  Secretary,  Lok  Sabha
 which  reads:

 “Under  Rule  55(2)  of  the  Rules
 of  Procedure  and  Conduct  of  Busi-
 ness,  I  give  notice  of  my  intention
 to  raise  discussion  on  the  following
 points  arising  out  of  the  unswer
 given  to  Unstarred  Question  No.
 3488  on  16th  March,  1978.

 a)  The  answers  given  are  not
 satisfactory.

 (ii)  Answers  to  parts  (b)  and
 (c)  are  vague  and  incomplete.

 I  request  that  permission may  be
 given  to  raise  the  discussion... न  An
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 explanatory  note  stating  reasons  tor
 raising  the,  discussion  is  attached
 herewith.”

 Now,  what  was  the  original  ques-
 tion.  For  the  information  of  the  hon.
 Members,  I  would  like  to  read  the
 question  raised  and  my  answer  there-
 to  before  saying  something  ००  the
 points  that  the  hon.  Member  nas  rais-
 ed  The  question  was:—

 “(a)  whether  it  has  come  to  the
 notice  of  Government  that  Parle
 Group  of  Companies  (Bombay!
 have  violated  the  Foreign  Exchange
 Regulation  Act,  and  if  so,  details
 thereof;

 (b)  if  answer  to  (a)  is  in  the
 affirmative,  ¢ne  consideration  which
 weighed  with  the  Government  for
 granting  foreign  exchange  tu  Parle
 Group  for  opening  an  office  in
 U.S.A.;  and

 (e)  action  taken/proposed  to  be
 taken  ‘by  Government  in  regard  to
 violation  of  FERA  by  Parle  Group?”

 My  answer  to  this  question  was:—-

 “(a)  and  (०).  Consequent  ujon
 searches  conducted  at  the  premises
 of  MJs.  Bisleri  (India)  Private  Ltd.,

 a  company  within  the  Parle  Group
 and  some  other  connected  premises
 on  15-11-1977,  the  Enforcement
 Directorate  initiated  investigations
 against  the  said  company  and  its
 directors  under  the  provisions  of
 Foreign  Exchange  Regulation  Act,
 1978  and  as  a  result  of  which  the
 following  Show  Cause  Notices  were
 issued: —

 (i)  To  M/s.  Bisleri  (India)  Pri-
 vate  Ltd.,  Bombay  and  its  Direc-

 tors,  S/Shri  Ramesh  J.  Chauhan
 and  प्र.  ह  Golwalla  on  2-3-1978
 for  having  utilised  foreign  ९
 change  amounting  to  ‘14,836|~
 for  a  purpose  other  than  the  one
 for  which  it  was  acquired—vio-
 lation  of  Section  4(3)  of  the  Fore.
 ign  Exchenge  Regulation  Act,  105
 1947.
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 (ii)  To  Shri  Ramesh  J.  Chauhan

 on  14-4-1978  for  acknowledging
 a  debt  of  Rs.  2  lakhs  thereby
 creating  a  contingent  right  in
 favour  of  Dr.  ध  Rossi  to  receive

 a  payment—violation  of  Section
 5())  (f)  of  Foreign  Exchange  Re-
 gulation  Act,  ‘1947,

 (iti)  To  Shrimati  Meenaxi  Jas~
 danwala  on  15-12-77  for  acquiring
 foreign  exchange  amounting  to
 UAE.  Dirhams  500  without  the
 permission  of  Reserve  Bank  of

 India  in  violation  of  Section  8(1)
 of  Foreign  Exchange  Regulation
 Act,  1973,

 These  cases  have  been  adjudicated
 on  25-9-78  and  20-10-78  by  the
 Directorate  of  Enforcement  as  a  re-
 sult  of  which  penalty  of  Rs.  1,50,000
 has  been  imposed  on  the  company
 and  Rs.  15000  each  on  its  Directors
 S/Shri  Ramesh  J.  Chauhan  and  H.
 M.  Golwalla,  in  case  of  show  cause
 notice  at  (i)  above.  The  charge
 agains,  Shri  Ramesh  J.  Chauhan
 was  dropped,  in  case  of  show  cause
 notice  (ii)  above.  Smt,  Meenaxi
 Jasdanwala  is  understood  to  have
 died  in  an  air  crash  on  1-1-1878,
 The  proceedings  against  fer,  there~
 fore,  abate.

 (b)  Information  is  being  collect-
 ed  from  the  RBI  and  will  be  laid  on
 the  Table  of  the  House.”

 This  information  has  been  laid  later
 On  the  table  of  the  House.  Now,

 what  is  the  ambiguity  and  wha  is  the
 incompleteness,  so  far  as  the  answer
 is  concerned?.  My  hon.  friend  has
 raised  various  issues  with  regard  to
 this  particular  company.  Here,  I  am
 required  to  reply  to  the  incomple-
 teness  or  to  the  veguenes  of  the  ans-

 wers
 that  I  gave  to  thig  Unstarred

 Question,  to  which  the  hon.  Member
 had  no  opportunity  to  ask  supple-
 mentaries,  because  i,  was  an  Unstar-
 red  Question.  So,  whatever  itnfor~
 mation  the  hon.  Member  reguired
 with  regard  to  the  foreign  exchange
 violations,  the  issue  of  show-caine
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 rrtices  and  the  adjudication  proceed- ‘  gs,  I  clearly  gtarted  them  क  my
 काज  yo  the  Unstarred  Question.
 So,  so  far  as  the  new  points  are

 concerned,  I  would  say  this:  e.g.
 about  the  point  that  the  Government
 is  not  encouraging  औ  how  doves  it
 arise  from  this  question?  How  can
 I  answer  that  question?  (Interrup-
 tions)  Even  in  a  Starred  Question,
 the  hon.  Member  would  not  got  that
 mucn  time  which  he  1s  going  to  have
 here,  when  the  answer  is  complete
 11  had  been  a  Starred  Question,  the
 hon  Member  could  have  got  hardly
 10  minutes,  and  what  more  informa-
 tiun  could  he  have  asked  for  from
 me?  After  all,  the  searches  were
 conducted  (Interruptions)

 SHRI  K,  LAKKAPPA:  It  1s  not  for
 information.  Information  you  could
 have  collected  from  an  officer  1  am
 asking  the  Ministe:  to  take  action
 against  all  such  violations

 1  can  assure  that  in  tais  particular
 case

 SHRI  SATISH  AGARWAL:  What
 can  1  answer  with  regard  to  non-
 encouragement  to  ्  What  can  I
 answer  with  regard  to  adulteration?
 What  can  I  answer  with  regard  to  the
 ietter  from  the  Ministry  of  Health

 or  the  Minustry  of  Information  and
 Broadcasting?  (Interruptions)  How
 can  I  answer  these  questions?  The
 question  here  is  with  regard  to  the
 foreign  exchange  violations,  to  the
 issue  of  show-cause  notices  and  to  the
 adjudication  proceedings

 Under  the  law,  it  is  qQuasi-juaicial
 proceedings  The  Director  nas  adjudi-
 cated  the  case.  He  has  impused  3
 penalty  of  Rs.  1.5  lakhs  and  Re,  15,000
 on  each  Director,  apart  from  the  com-
 pany:  and  in  a  particular  case,  the
 lady  has  died.  Therefore,  naturally
 the  proceedings  have  abated.  Mr.
 Banatwalla  knows  it  very  well.  So,
 in  one  perticular  case,  the  procecdings
 fhave  been  dropped.  In  another  case,
 penalties  have  been  imposed.  Now
 the  case  is  still  under  investigation.
 The  proceedings  are  still  there.  Some
 show-cause  notices  which  are  found
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 to  be  there,  shall  be  issued  10  the
 respective  parties.

 As  far  as  this  Government  is  con-
 cerned,  I  can  assure  you  that  not  even

 in  a  single  case  I  directed  any  one
 single  officer  in  this  country  in  my
 department,  saying  “You  Issue  8
 notice,  or  you  don't  issue  a  notice.
 You  adjudicate  it  this  way,  o1  you
 adjudicate  at  that  way.”  The  officers
 have  complete  fréedom  a>  fur  as  that
 1s  concerned,  but  if  there  is  some  in-
 Justice,  if  there  1s  some  mala  fide
 action,  some  collusion  somewhere,

 then,  if  it  comes  to  my  notice,  द  am
 there  to  take  action,  which  will  be
 evidenced  from  the  fact  that  during
 the  last  2  years,  we  have  suspended 38  officials  including  CBI  officials
 and  including  my  own  Customs  offi-
 cials  who  were  involved  in  smuggling.
 We  are  prosecuting  tnem  and  8  per-
 sons  have  been  put  under  COFE-
 POSA  This  one  particular  factor
 1s  in  evidence  of  the  fact  that  we  are
 not  there  to  ,afeguard.or  to  protect

 any  particular  officer.  But  go  far  ag
 the  main  question  js  concerned,  all
 these  issues  do  not  arise  out  it.

 TI  can  assure  the  hon  Member  that
 in  this  particular  case—I  have  got  all
 the  details  with  me—the  searches
 were  conducted  somewhere  in  Nov-
 ember  1977;  anid  large  number  of  files
 were  recovered  Thousands  of  docu-
 ments  are  there  Incriminating  Jet-
 ters  have  been  recovered.  State-
 ments  have  been  recorded  On  t'e

 basis  of  that,  some  show-cause  notices
 were  issued.  88९  were  aludicat-
 ed.  Penalties  were  imposed,  Part-
 ies  have  gone  in  appeal  before  the
 Foreign  Exchange  Appellate  Board
 They  are  pending  tnere.  I  cannot
 say  anything  with  regard  10  them:
 and  hereafter  also,  whenever  more
 violations  come  to  the  notice  of  the
 Department,  I  can  assure  the  hon.
 Member  that  necessary  show-cause
 notices  will  be  issued  to  the  parties
 concerned,  and  cases  adjudicated,  pe-
 nalties  imposed—whatever  they  are,
 according  to  law,  by  the  officers  con-
 cerned.  It  1  not  for  me  to  dictate
 whether  this  penalty  ig  leas,  or  thet
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 that  penalty  is  more.  Suppose  for  a
 violation  involving  Rs.  2  lJakhs,  a
 penalty  of  Rs.  1.5  lakhs  has  been  im-
 poseq  and  a  penalty  of  Rs.  15,000  on
 each  director  has  been  imposed.  This
 Government  takes  it  that  these  are
 quasi-judicial  functions:  and  we  take
 them  to  be  just  like  judicial  func-
 tions.  We  do  not  want  to  interfere

 in  that  particular  process.  You  will
 kindly  appreciate  that  so  far  as  the
 main  question  is  concerned,  I  replied

 to  it  to  the  best  of  my  ability,  and
 to  the  best  of  the  information  avail-
 lable  with  me.  Whatever  aliditional
 information  the  hon.  Member  wants,

 हथ  am  the  last  person  to  hide  anything
 from  this  hon.  House.  Whatever
 information  is  here  with  me,  I  am
 prepared  to  part  with  it.

 I  am  not  going  to  take  political
 advantage  out  of  it.  Now  you  have
 brought  politics  into  it;  he  says

 Dr.  Rosi  is  under  the  pressure  of
 Mr.  Kanti  Desai;  Kanti  Desai  pres-
 surised  the  department.  I  can  assure
 you  that  I  would  prefer  to  quit  rather
 than  conduct  the  affairs  of  thig  depart-
 ment  under  pressure.

 SHRI  K.  LAKKAPPA:  Not  that  you
 have  done;  J  have  said:  you  probe
 the  matter  whether  there  are  such
 links.

 SHRI  SATISH  AGARWAL:  |  do
 not  want  to  have  any  political  angle
 in  this  case.  Prof.  Mavalankar  would
 be  interested  to  know  that  some  in-
 criminating  material  came  to  the
 notice  of  the  government  and  in  this
 particular  case  aq  letter  wag  recover-
 ed;  it  was  written  in  Italian;  it  was

 got  translated  and  then  Dr.  Kosi’s
 ptatement  was  recorded.  Perhaps
 you  may  not  be  interested  to  know,
 but  if  you  are  interested  to  know,  I
 can  tell  you  that  there  were  allega-
 tions  of  certain  alleged  pay  offs  for

 the  import  of  certain  articles  against
 very  highly  placed  VIPs;  I  have  not
 made  political  capital  out  of  it...  (In-
 terruptions).  You  want  me  to  dis-
 close?

 4

 (Gandhinagar):  The  House  is  wat
 te  have  full  information.

 SHRI  SATISH  AGARWAL:  I  say
 that  had  a  political  angle;  the  depart-
 ment  thought  it  fit  to  bring  it  to  the
 notice  of  the  CBI;  that  political  angle
 is  not  covered  under  the  Foreign
 Exchange  Regulation  Act,  whether
 there  was  a  deal,  what  was  the  inten-
 tion  behind  it,  whether  the  deai  mate-
 rialised  or  not,  payment  wag  made  or
 not,  alleged  pay  offs  by  way  of  vom-
 mission  for  allowing  certain  inpor-
 tations  in  the  month  of  March  197%,
 prior  to  the  elections.  We  have  refer-
 red  it  to  the  CBI  for  a  thorough  in-
 vestigation  and  they  are  investigating
 into  that  matter:  a

 SHRI  B.  SHANKARANAND  (Chik-
 kodi):  It  is  not  including  the  period
 77  to  79.  You  have  left  it  out  when
 referring  the  matter  to  CBI?

 MR.  CHAIRMAN:  Order  piease.  I
 am  not  allowing  this  questions;  there
 is  a  procedure  if  you  want  to  put
 questions.

 SHRI  8.  SHANKARANAND;:  |  am
 not  making  a  speech;  please  be  guid-
 ed  by  the  rules.

 SHRI  ह.  LAKKAPPA:
 tions  are  allowed.

 Interrup-  थ

 SHRI  B.  SHANKARANAND:  You
 want  to  shut  it  out?  ;

 MR.  CHAIRMAN:  Those  who  have
 given  notice,  whose  names  are  there,
 they  can  ask  a  question.

 SHRI  छ  SHANKARANAND:  उ  am
 not  making  a  speech.  You  do  not
 want  to  hear  me?  In  his  reply  the
 Minister  says  he  has  referred  the
 allegations  covering  some  jperiod,
 whether  he  is  covering  the  period
 from  1977  to  1979  also  for  a  probe  by
 CBiI—that  is  what  I  am  asking.

 SHRI  SATISH  AGARWAL:  Whe
 matters  are  referred  to  CBI  they  are
 on  specific  material  that  comes  to
 notice  of  the  department.  In
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 particul;  1  cate,  some  letters  were
 written,  they  were  in  Italian,  they
 Were  translated  und  statements  wee
 recorded  That  varticula!  material  15
 a  specific  case  and  it  has  been  refer-
 red  to  the  CBI  for  investigation  If
 the  hon  Member  puts  a  question  tu
 me  on  the  scope  of  ॥,  I  will  oe  00
 happy  to  reply  to  that  I  do  not
 want  to  make  political  capital  oul  of
 it  But  the  9७100  go  far  as  tis  cise
 we  concerned  relates  to  imports  prio:
 to  March  1977  when  ‘his  party  «ime
 to  power  this  deal  could  not  mate-
 tialise  though  everything  was  settled

 hat  xs  the  whole  question  That
 particular  aspect  of  alleged  pay-vifs
 ty  these  companicgs  to  certain  VIPs
 st  very  high  digmtarics  mn  the  Gov-
 rnment  of  India  are  bemg  looked

 into  by  CBI  No  more  details  at  this
 Particular  moment  need  be  diclosd
 so  far  as  thig  question  14  concerned
 I  am  not  one  who  14  going  to  tuke
 political  advantage  ou:  hit  back  on
 politica]  considerations  So  far  as  the
 190  question  15  concerned,  thers  was
 No  incompleteness  and  no  vaguenes4
 There  was  full  answer  Regardiuug
 the  additional  information  the  hon
 member  will  give  me,  1  can  assure
 him  that  so  far  as  my  department  13
 concerned  and  aetion  at  mw  level  19
 eoneerned  ह  am  not  ome  to  ‘Spas >
 anybody  We  shail  have  a  thorough
 enguiry  and  a  thorough  probe  into  any
 malpractices  or  iwseguiarities  com-
 mitted  by  this  group  so  fa:  अ  my
 department  1s  concerned

 SHRI  P  RAJAGOPAL  NAIDU
 (Chittoor)  May  1  know  whether  the
 Government  hag  asked  the  CBI  to
 investigate  into  th»  foreign  exchange
 violations  of  thig  cum,any  and  what
 3  the  connection  hetween  Di  Busi
 and  Mr  Chauhan’?  Secondly,  may  I
 know  whether  Mr  Kant:  Desai  18
 anvolved  in  it  or  not?

 SHRI  VINODHBHAL  8  SUETH
 The  matter  has  already  been  adjudi-
 eated  upon  by  the  Government and  a
 heavy  penalty  has  been  imposed
 Whenever  search  and  seizure  and
 raid  take  place  m  cwnrection  with
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 imcome~-tax  or  central  excise  or  cus-
 tom,  it  $  relentles,  and  rothing  13
 spared  Mr  Lakkappa  12  not  1९  este
 ed  in  facts  and  figmes  as  to  how
 many  documents  have  been  os  17ed,
 «  I  want  to  know  fiom  the  Miuis-
 ter,  have  you  found  out  iny  further
 materia]  beyond  what  you  had  tound
 out,  after  the  matter  «83  been  adju-
 dicated

 SHRI  MALLIKARJUN  (Medusk)
 It  19  very  painful  that  this  vindictive
 Janata  Government  and  Finance  Min-
 istrv  revealed  to  this  august  Hout  on
 16th  March,  1979  that  there  was  viola-

 tion  of  section  1£(3)  of  the  Foreign
 Exchange  Regulation  Act  1947  The
 Ministe;  himself  comnutted  in  this
 august  House  that  १  4(3)  has
 been  violated  May  T  know  fiom  the
 Minister  as  to  what  he  mean,  by
 foreign  exchange  and  Low  it  13  earht-
 ed?  Through  wha.  dia  18  foreigu
 exchange  earned?  It  means  thal  the
 Parle  gioup  of  compimes  have  got
 some  business  or  othe:  in  a  fraudu-
 lent  way  through  which  foreign  ex-
 change  is  being  arned  Then  viola
 tion  of  the  Foreign  Exchanve  Regula-
 tion  Act  comes  into  the  picture  As
 hig  been  cominitte  शि  the  Minister,
 on  what  basis  the  foreign  exchanue>
 hag  been  earned  because  1  1५  a
 fraudulent  compin,  in  collaboration
 with  foreign  compames’?  Whether
 Dr  Ross  and  others  ar  1  ivoived,
 eto  Mr  Takkappa  has  giana  lof  of
 material  JT  need  ॥:  2  into  ft
 18  hre

 There  yg  one  pre  Tuct,  Ly  name  Thuns
 Up  They  are  making  a  tals  advet-
 tisement  saying  thi  the  extract  of
 Cola  has  been  use!  tnough  it  hag  not
 been  used  they  sav  it  is  a  Cola  That
 4  how  they  have  «vada  tax  of  the
 Finance  Ministry  1  do  not  know  10
 what  extent

 MR  CHAIRMAN  I  am  sorry  you
 ale  not  putting  a  question

 SHRI  MALLIKARJUN  1  am  telling
 you  how  the  foreign  exchange  is
 earned  (Interruptions)  So  far
 ag  the  foreign  exchang?  18  concerned,
 the  question  before  you
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 MR.  CHAIRMAN:  It  +  already
 6  o'clock.  Is  it  the  pleasure  of  the
 House  to  extend  the  tine  by  anothe
 4  to  5  minutes  to  finish  this?

 SOME  HON.  MEMBERS;  Yes,
 SHRI  MALLIKARJUN:  The  rele-

 vant  question  is  how  the  violation  of
 Section  4(3)  of  the  Foren  Exchange
 Regulation  Act  came  jito  the  picture.
 It  has  been  held  ..,

 MR.  CHAIRMAN.  No  treason  nerd
 be  given.

 SHRI  MALLIKARJUN.  The  next
 question  is.

 MR,  CHAIRMAN,  You  can  pat  only
 One  question.

 SHRI  MALLIKARJUN:  He  has
 Stated  in  the  House  that  in  1977  raids
 were  conducted  and  incriminaimny
 documents  were  seized  So,  on  thet
 basis,  he  hag  proceeded  with  the  in-
 vestigation.  He  1s  still  saying  the  cuse
 ig  not  dropped  against  Shri  Ramesh
 Chavan  and  Shrj  Gorwalla  Why’
 Ig  there  any  underhand  dealin,  bet-
 ween  Shri  Ramesh  Chavar  and  the
 Janata  Government’  It  is  the  false
 propaganda  of  Thums  Up...

 MR.  CHAIRMAN:  Jt  will  net  go  on
 record.

 SHRI  MALLIKARJUN;  *  *  hd

 MR.  CHAIRMAN:  I  am  not  allow-
 ing  it.  I  am  not  allowing  him  to  ask
 any  further  question.  It  is  nut  going
 on  record.

 SHRI  MALLIKARJUN:  *  ध  *

 MR.  CHAIRMAN:  I  wuuld  request
 the  Member  to  co-operate  with  the
 Chair.  Why  are  you  repeating  the
 same  question  again  and  again?

 “SHRI  MALLIKARJUN:  ©  *  *

 SHRI  K.  P.  UNNIKRISHNAN  (Ba-
 dagara):  Sir,  on  a  point  of  order.
 Have  you  extended  the  time”

 MR.  CHAIRMAN:  Yes.
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 SHRI  B.  SHANKARANAND.:  He  35
 supporting  to  whom?

 SHRI  K.  P.  UNNIKRISHNAN.  An
 Shankaranand,  if  I  am  to  answo,  who
 is  supporting  whom,  ०»  10  will  nuve
 to  be  said...  (Interruptions).

 MR.  CHAIRMAN:  If  you  are  not
 interested  in  the  dehute,  I  will  ad-
 journ  the  House.

 SHRI  SATISH  AGARWAL:  Mr.
 Naidu  raiseq  a  question  whether
 this  reference  to  CBy  includes  the
 violation  of  foreign  exchange.  I  may
 submit  that  so  far  as  the  violations  of
 Foreign  Exchange  Regulation  Act  are
 concerned  they  are  adjudicated  by
 the  Directorate  under  the  Foreign
 Exchange  Regulation  Act.  So,  there
 is  no  question  of  reference  to  the  CBI
 so  far  as  the  foreign  exchange  viola-
 tions  are  concerned.  It  is  only  the
 other  angle,  the  involvement  of  other
 officers  or  the  question  of  alleged
 pay-offs  which  has  been  referred  to
 the  CBI  for  investigations.  So  far  as
 the  foreign  exchange  violations  are
 concerned,  under  the  law  the  machi-
 nery  under  the  Foreign  Exchange
 Regulation  Act  is  quite  competent  to
 deal  with  all  those  violations.  So
 far  as  your  question  whether  Mr.
 Kanti  Desai  is  involved  ऋ  this
 case  is  concerned,  I  say,  my  answer
 ig  categorically  ‘No’,

 So  far  as  the  question  raised  by
 Mr.  Vinodbhai  Sheth  jis  concerned,  on
 whether  further  material  after
 adjudication  hag  come  to  the  notice
 of  the  Government,  during  the  raids
 conducteq  practically  35  files  were
 recovered  running  into  4000  pages.
 hundreds  of  documents,  letterg  and
 all  that.  They  are  all  being  inquired
 into  and  investigated  into,  in  some
 cases  show-cause  notices  were  issued,
 some  cases  had  been  adjudicated  and
 the  other  cases  are  stil  pending.
 The  materia}  is  still  being  scrutinised
 and  some  shoOw-cause  notices  are
 likely  to  be  issued  ih  the  near  future.
 No  favour  to  any  party.

 ***Not  recorded.
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 So  far  as  the  points  raised  by  the
 hon.  Member,  my  esteemed  friend,
 Mr.  Malhikarjun,  are  concerned  on
 how  the  foreign  exchange  is  earned,

 I  would  say  that  so  far  ag  the  earning
 of  foreign  exchange  1  concerned,  or
 the  violation  is  concerned  you  under-
 invoice  certain  exports,  then  you  get
 some  compensatory  payments  there—
 something  like  that.  (Interruptions).
 You  know  it  very  well.  In  this  case,
 there  was  a  mention  that  there  was
 some...

 SHRI  £.  VENKATASUBBAJAH
 (Nandyal).  Mr  Chairman,  Sir,  he
 sayg  he  knows  it  very  well,  By
 implication  the  hon.  Minister  involves
 him  in  this.  (Interruptions).

 MR  CHAIRMAN:  Don’t  you  know
 that?  1  think  everybody  knows  that

 SHRI  SATISH  AGARWAL:  Mr,
 Venkatasubbaiah  is,  after  all,  an
 hon.  Member  and  there  1s  no  question
 of  my  being  against  him,  he  is  my
 friend.  I  am  not  against  anybody
 whatsoever.

 MR  CHAIRMAN:
 knowg  it

 Everybody

 SHRI  SATISH  AGARWAL,  Every-
 body  knows  how  it  is  done  by  com-
 pensatory  payments,  by  under.
 invoicing,  by  over-invoicmg  _  etc.
 These  are  the  methods.  In  this  parti-
 cular  case  jt  was  brought  to  the  notice
 of  the  Department  that  there  was
 some  adjustment  of  a  loan  in  Italy
 against  some  payments  to  be  made
 there  So,  those  cases  are  to  be
 inquired  into.  Now,  so  far  ag  the
 dropping  of  the  case  is  concerned
 Mr,  Ramesh  J  Chauhan  has  also  been
 penalised  under  other  offences,  but
 when  the  show-cause  notices  were
 issued,  they  were  issued  under  vari-
 ous  sections.  So,  under  a  particular
 Section  if  the  offence  is  not  proved

 or  if  the  violation  is  not  proved.  then
 that  case  is  dropped.  But  under
 another  show.cause  notice,  Mr.
 Ramesh  J.  Chauhan  has  also  been

 Denalised  along  with  the  Company.
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 So,  it  is  not  a  case  of  complete  acquit~
 fal  that  way,  But  notices  had  to
 be  issued  under  various  Sections,
 cases  are  adjudicated  and  if  under
 that  particular  Section  he  is  not  found
 to  have  violated  the  law,  then  the
 case  is  dropped,  but  under  another
 Section  he  1,  penalised.

 So  far  as  the  case  of  Thums  Up  is
 concerned,  I  am  not  sure  whether  this
 Parle  Group  1s  dealing  with  that,  but

 so  far  as  the  question  of  advertise-
 ment  of  Thums  Up  as  Coca  Cola  hav-

 ing  a  Coca  Cola  content  1  concerned,
 I  had  already  brought  this  matter,
 whon  the  question  was  raised  during
 the  last  Session,  to  the  notice  of  the
 Delhi  Administration  saying  that
 “they  are  advertising  lke  this  and  #0
 you  must  take  some  action.  They  are
 trying  to  cheat  the  customerg  that
 way”  But  so  far  as  my  province  18
 converned,  1  cannot  take  any  action
 on  that  false  advertisement.  I  can
 assure  the  hon  House  that  so  far  as
 the  violations  are  concerned,  so  far

 as  the  offences  are  concerned,  there
 is  no  interference  from  any  political
 side,  and  at  least  you  can  rest  assured
 that  I  will  be  the  last  person  to  inter-
 fere  in  the  proper  adjudication  of
 cases  The  law  will  take  its  own
 course  if  they  have  violated  the  law.
 Whether  it  1s  X  or  Y  or  2  they  may
 be  related  to  anyhnrly,  they  may  have
 association  with  anybody,  the  law
 will  take  its  own  course  and  my  offi-
 cers  are  free  te  take  any  course
 according  to  law.

 18.70  1/2  hrs

 BUSINESS  ADVISORY  COMMITTEE
 Taty-rourrn  REPorT

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  I  beg

 to  present  the  Thirty-fourth  Report
 of  the  Business  Advisory  Committee.
 18.11  hrs,

 The  Lok  Sabha  then  adjourned  til
 Eleven  of  the  Clock  on  Monday  May

 7,  1979/Vaisakha  17,  1901  (Saka).


